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Joint Committee Inspection Report
Original Application No. 40/2023

Hon ble National Green Tribunal Central Zone

Bench, Bhopal Order Dated 26.05.2023

Hon’ble NGT in OA No. 40/2023 vide its order dated 26/05/2023 in the
matter directed under para 1, 2 & 3 as:-

1.

The issue raised in this application is pollution caused by operation
of brick kilns in violation of environmental rules in and around
village Rur Post Umari, Bhind, Madhya Pradesh- 477331.

A substantial issue of environment has been raised.

Issue notice to the respondents, returnable within four weeks.
Respondents are directed to submit their reply within Six weeks
through E-filing portal, preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF.

Applicant is directed to take necessary steps for service to the
respondents by both ways and also on available email.

We deem it just and proper to call a report on the matter in issue
in present Original Application, from a Joint Committee consisting

of:-
i. Collector, Bhind (M.P.).

ii. One representative from Madhya Pradesh Pollution Control
Board.

The Commiittee is directed to visit the place and submit the factual
and action taken report within six weeks. The State PCB will be the
nodal agency for coordination and logistic support.
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With reference to above order of Hon’ble NGT dated 26.05.2023 a joint
committee consisting of officials conducted visit of site on dated 06™ June
2023. The Members of Joint Committee who carried out inspection are as

follows:-

S.No Name of Department Name of Representative

1. Collector Bhind 1. Shri J. P. Sayyam
Additional Collector Bhind
2. Shri Dinesh Dudhve
Mining Officer Bhind

Madhya Pradesh Shri Rishiraj Singh Sengar
2. Pollution Control Board Regional Officer, RO MPPCB, Gwalior, MP

As per order, a factual and action taken report has to be submitted by Joint
Committee after visiting the place as mentioned in NGT Case OA 40/2023.

As per Hon’ble NGT order dated 26-05-2023 in the matter OA 40/2023

1. Pollution is caused by operation of brick kilns in violation of environmental
rules in and around village Rur, Post Umeri, Bhind, Madhya Pradesh. Thus
a substantial issue of environment has been raised.

OBSERVATIONS:-

The Joint Committee visited Village Rur, Tehsil and District Bhind to investigate
the facts on ground. Following observations were made by the joint
committee:-

1. There are two bricks kilns in village Rur, Tehsil & District Bhind.

2. One Brick kiln named M/s D.S. leat Bhatta, owner Shri Ranveer Singh
Yadav is situated about 800 meter away from the house of applicant
Shri Vinod Singh Yadav. This unit has consent of the M.P. Pollution
Control Board under The Water (Prevention & Control of Pollution) Act,
1974 and The Air (Prevention & Control of Pollution) Act, 1981. The
consent is valid up to 31/12/2025. Annexure C-01
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3. Second brick kiln M/s B. S. Bricks, owner Shri Brijmohan Singh Yadav is
situated about 200 meter away from the applicant house. This brick kiln
does not obtained consent of the M. P. Pollution Control Board under
the provisions of the M.P. Pollution Control Board under The Water
(Prevention & Control of Pollution) Act, 1974 and The Air (Prevention &
Control of Pollution) Act, 1981.

4. Applicant was contacted by joint committee but he was out of station.
His younger brother Shri Naval Singh Yadav was present. He told that his
family is facing various types of problems in daily routine including air
pollution generated from M/s B. S. Bricks, owner Shri Brijmohan Singh
Yadav. The approach road to this brick kiln passes in front of his house &
brick kiln owner carried out illegal soil mining for manufacturing of
bricks very near to his house.

(A)FACTUAL STATUS OF THE MAIJOR ISSUES RAISED IN PETITION ON WHITCH
STATUS REPORT SOUGHT BY HON’BLE NGT THROUGH ORDER DATED
05.04.2022

On the basis of observation made by Joint Committee the factual status against
the issues raised in petition on which status report sought by Hon’ble NGT
through order dated 26.05.2023 is summarized as below:-

S.No.

Detail of Issues Factual status
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lllegal spreading pollution by
doing business by brick
industry in said area i.e.
village Rur, Post Umri, District
Bhind, © Madhya  Pradesh,
which creates heavy
discharge of carbon dioxide
and other harmful gases due
to which number of peoples
are suffering from dangerous
diseases and also the large
number of peoples are leaving
the area due to the pollution
and the children also suffering
asthmatic disease.

Complainant was contacted by Joint Committee
during visit at his home situated in village Rur
but he was out of station. So JC contacted his
family and prepare a Panchnama enclosed as
Annexure C-2.

As per petition and panchnama petitioner have
the problems with M/s D.S. Bricks owner Shri
Brajmohan Singh Yadav situated about 200
meter away from petitioner house.

This unit does not have the consent of M.P.
Pollution Control Board under the provisions of
The Air (Prevention and Control of Pollution)
Act, 1981 & The Water (Prevention and Control
of Pollution) Act, 1974.

During JC visit this brick kiln was in operation.
M.P. Pollution Control Board carried out
ambient air monitoring within brick kiln
premise & near the house of petitioner.
Monitoring Report is enclosed as Annexure C-3.
PM 10 concentration was found more than
prescribed standards of 100 microgram per
cubic meter at both points but in moderate
limit.

Regarding health issues mentioned in petition,
a report is called upon from Chief Medical and
Health Officer Bhind which is enclosed as
Annexure C-4. As per report spreading of
dangerous diseases in the area due to smoke of
brick kiln not found.

Respondent No. 2, Shri
Brijmohan Singh Yadav S/o
Shri Ramratan Singh Yadav
without getting license and
pollution certificate, they are
violating the rules of Pollution

Control Act resulting the
pollution spreading in the
area.

Brick kiln of Respondent No. 2 M/s D.S. Bricks
owner Shri Brajmohan Singh Yadav does not
have the consent of M.P. Pollution Control
Board under the provisions of The Air
(Prevention and Control of Pollution) Act, 1981
& The Water (Prevention and Control of
Pollution) Act, 1974.

During JC visit this brick kiln was in operation.
M.P. Pollution Control Board carried out
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ambient air monitoring within brick kiln
premise & near the house of petitioner.
Monitoring Report is enclosed as Annexure C-3.
PM 10 concentration was found more than
prescribed standards of 100 microgram per
cubic meter at both points but in moderate
limit.

Respondent No. 1 Madhya
Pradesh  Pollution  Control
Board is a Government
Authority, which is duty bound
to keep the Environment clean
and healthy in the proper
manner free from all kinds of
illegal activities causing
pollution due to which the
applicant and other residents
of said area are not in position
to event breath healthy and
unpolluted atmospheric and
live in a healthy and
respectable atmosphere.
Respondent are not comply
the rules and regulations and
norms of the pollution control
policy.

Brick kiln of Respondent No. 2 M/s D.S. Bricks
owner Shri Brajmohan Singh Yadav does not
have the consent of M.P. Pollution Control
Board under the provisions of The Air
(Prevention and Control of Pollution) Act, 1981
& The Water (Prevention and Control of
Pollution) Act, 1974.

During JC visit this brick kiln was in operation.
M.P. Pollution Control Board carried out
ambient air monitoring within brick kiln
premise & near the house of petitioner.
Monitoring Report is enclosed as Annexure C-3.
PM 10 concentration was found more than
prescribed standards of 100 microgram per
cubic meter at both points but in moderate
limit.

People who are the doing
business of illegal brick
industry and the public place
in the area mentioned above
and creating problem in the
eco-system of Madhya
Pradesh environment. It is
causing pollution in the area,
which harms to the public at
large. The peaceful life of
applicant & family members

The issues mentioned in this point regarding
status of air pollution not found proper. The
status of pollution monitored by M.P. Pollution
Control Board near petitioner house and brick
kiln premise is not significant to harm public
health. This fact is supported by report
submitted by CMHO Bhind enclosed as
Annexure C-4.

This unit M/s D.S. Bricks owner Shri Brajmohan
Singh Yadav have a sanctioned soil mine at
survey nos. 705 & 1027, Area 1.00 Hectare in
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and the life of the people
surrounding  and  general
public have been destroyed by
the illegal activities of brick
industry which become very
unhealthy.

village Vilav, Tehsil and district Bhind for a
period from 14.03.2016 to 13.03.2026. But no
soil excavation from quarry site found at the
time of visit. This brick kiln not produced any
documents to JC in support of source of soil
used in brick manufacturing. Excavation of soil
in adjoined piece of land was seen which was
supposed to be carried out by this brick unit.

As per complaint submitted by
petitioner to Chairman M.P.
Pollution Control Board,
Bhopal through letter dated
18.04.2023 which is enclosed
by petitioner in his petition,

some other issues also
mentioned which are as
follows—

The crop production in the
village is reduced due to
smoke of brick kilns.

The worker of brick kiln of
Respondent no. 2 are creating
nuisance  in  village by
quarrelling with villagers and
abusing & beating them.
Public is living in fear.

For verification of these issues reports are
called upon from Agriculture Department and
concerning Police Station which is enclosed as
Annexure C-5 & C-6.

Agriculture Department reported that as per
record agriculture produce of the village is
continuously increased in last 03 years & no
reduction in crop production due to smoke of
brick kilns of area observed. Also Police Station
Umari reported that no complaint from
petitioner is found in record of Police Station
regarding nuisance created by worker of brick
kiln of Respondent no. 2.

(B) ACTION TAKEN REPORT:-

During visit of Joint Committee the violation observed and then action

taken by concerning department is summarized as follows -

S. No.

Issues/violation observed by JC

Action Taken

Brick kiln of Respondent No. 2 M/s
D.S. Bricks owner Shri Brajmohan
Singh Yadav does not have the
consent of M.P. Pollution Control
Board under the provisions of The Air

Regional Office M.P. Pollution Control
Board Gwalior issued closer direction to
the Brick kiln of Respondent No. 2 M/s
D.S. Bricks owner Shri Brajmohan Singh
Yadav under section 31A of The Air
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(Prevention and Control of Pollution)
Act, 1981 & The Water (Prevention
and Control of Pollution) Act, 1974.

(Prevention and Control of Pollution)
Act, 1981 vide order dated 20.06.2023.
Copy of same closer direction enclosed
as Annexure C-7.

This unit M/s D.S. Bricks owner Shri
Brajmohan Singh Yadav have a
sanctioned soil mine at survey nos.
705 & 1027, Area 1.00 Hectare in
village Vilav, Tehsil and district Bhind
for a period from 14.03.2016 to
13.03.2026. But no soil excavation
from quarry site found at the time of
visit. This brick kiln not produced any
documents to JC in support of source
of soil used in brick manufacturing.
Excavation of soil in adjoined piece of
land was seen which was supposed
to be carried out by this brick unit.

Collector Bhind issued a notice to M/s
D.S. Bricks owner Shri Brajmohan Singh
Yadav to impose penalty of Rs.
1658490/- for illegal storage of soil
bricks at site on dated 15.06.2023. This
matter is under process. Copy of notice
is enclosed as Annexure C-8.

Photographs taken during JC visit of site are enclosed as Annexure C-9.

The members of Joint Committee present during field inspection on
06.06.2023 duly signed this report as follows:

|

l' S.No | Name of Department Name of Representative Signature
|

I
’ 1. Collector Bhind ShriJ. P. Sayyam
‘ Additional Collector Bhind 2

M.P. Pollution Shri Rishiraj Singh Sengar

2. Control Board Regional Officer, ‘/aa\*a&

' M.P. Pollution Control Board, T
Gwalior
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Consent Order C. M.P. Pollution Control Board - Gwalior
Annexure-C-1 Pandit Deendayal Nagar,Housing Board Colony,

Gwalior 474 020
Gwalior
Tele : 0751-2472020

ORANGE-SMALL CCA-Renewal CONSENT NO: *** PCB ID: 75813

Outward No:16454,27/03/2021 Consent No:AW-86610

NO: /MPPCB/GWR

To, .
The Occupier,

M/s. D. S. Brick Field (Chimney),

sur. no. 996 min, 995, vill. Rur Dist. Bhind,
Ranveer Singh Yadav, 38, Bhoota Bazar, Bhind

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981

Ref: Your Consent to Operate Application Receipt No. 1069629 Dt. 26/03/2021 and last communication received on
Dt.19/03/2021

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 31/12/2025, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: sur. no. 996 min, 995, vill. Rur Dist. Bhind
b. The capital investment in lakhs: Rs. 18
c. Product & Production Capacity:
Product Qty / year
Bricks Nirman 2400000.000 NOS (Twenty Four Lac. Nos)

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 31/12/2025 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act

* General conditions

]
E Sapalimg o LA /\/\Aj{/\/\/ »

—

Pigitally e ook, dondbaar NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # T45525FC90
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.500 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/I.
BODs Days 27 [IC Not exceed 30 mgl/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
BODs Days 27 [IC Not exceed 30 mgl/l.
COD Not exceed 250 mg/I.
Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC: 2.000 WWG : 0500  Water Source Remark
1 | Domestic Purpose 1.000 0.500 Tankers
2 | Mnfg Process 1.000 0.000 Borewell

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

6. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

7. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V) The result of all required analysis

Consent No: AW-86610
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants
by the applicant or when requested by Central or State Board or the court.

8. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

10. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

11. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

12. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

13. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

14. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Consent No: AW-86610
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Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Stack Fuel Control equipment to be installed | P.M, SOX, NOX(mg/NM3)
height(mtrs)
Kilns 30 WOD Green Belt 100, 80, 80

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m* (PM10 pg/m?® 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m® (PM2.5 pg/m?® 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

6. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum
spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and
as stated in additional condition

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping
site. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party/As Per CPCB.
MoEF Guide lines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the
Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to
be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of %ersonalt ri hfg, V(]/Oé gg%infringement of Central, State or local laws or
onsent No:AW-

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 4/5




Consent Order M.P. Pollution Control Board - Gwalior
Pandit Deendayal Nagar,Housing Board Colony,
Gwalior 474 020

Gwalior

Tele : 0751-2472020

regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Additional condition:- (if any) :-

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act,1974 , The Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use
any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

]
E Sapalimg o LA /\/\A/(/\/\/ »

—

Pigitally e ook, dondbaar NETRAPAL SINGH
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # T45525FC90

Consent No:AW-86610

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 5/5
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e REGIONAL LABORATORY

ST R RS RS

== M.P.POLLUTION CONTROL BOARD

L\ Ny et
W% D.D. Nagar, Housing Board Colony, Gwalior (M.P.)

AIR MONITORING REPORT
REPORT NO.-55,56

Name of Industry/Site - M/s B.S.Yadav Bricks Industry Rur,Umari

Distt- Bhind (M.P.),

A Date of Monitoring - 06.06.2023
Date of Analysis - 07.06.2023

Sample Collected By - Ashok Gupta, Sampler

5. Ambient Air Monitoring Result;

. Location- (1)
* Location- (1)

ngh House (Complainer)

Parameters

1. RSPM ( PMy) ng/ W3 100 116 [148]

2. Sulphur-di-oxide (as SO;) Mg/ M3 80 07 09
pg/ M3

3. Nitrogen oxide (as NOx)

Remark-

Weather - Clear.
Wind direction: - W —> E with fluctuation.

. Indicates that the values exceed the permissible limits.

S

|
(D.S.Yadav) (D.K'Sharma)

Chemist Lab.Incharge
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Annexure-C-9

‘ % GPS Map Camera::

- Akoda, Madhya Pradesh, India
FWPH+453, Akoda, Madhya Pradesh 477332, India
Lat 26.484608°

" Long 78.929075°
% 06/06/23 03:25 PM GMT +05:30

“Google

> y ” ST DAY 5 T

& B GPS Map Camera £ GPS Map Camera

Akoda, Madhya Pradesh, India Akoda, Madhya Pradesh, India
® FWPH+453, Akoda, Madhya Pradesh 477332, India FWPH+453, Akoda, Madhya Pradesh 477332, India
% Lat 26.484708° 8 (#%4 Lat 26.484543°

Long 78.929093° Long 78.928892°

06/06/23 03:25 PM GMT +05:30 06/06/23 12:48 PM GMT +05:30

Photographs showing M/s D.S. Bricks Unit Operational during JC Visit at Village Rur



Photograph showing Brick Kiln Chimney

.

= K GPS Map Camera

Akoda, Madhya Pradesh, India

FWPH+453, Akoda, Madhya Pradesh 477332, India
Ny Lat 26.484597°

Long 78.92883°

06/06/23 12:48 PM GMT +05:30

ARSI e e R

Photograph showing Air Quality Monitoring Work
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Akoda, Madhya Pradesh, India
Akoda, Madhya Pradesh, India
Lat 26.486414°

Long 78.933951°

06/06/23 04:29 PM GMT +05:30

o

B GPS Map Camera

Akoda, Madhya Pradesh, India
FWPH+453, Akoda, Madhya Pradesh 477332, India
Lat 26.484856°

Long 78.92895°

06/06/23 03:28 PM GMT +05:30

& GPS Map Camera

¢~ § Akoda, Madhya Pradesh, India
D FWVH+287, NH552, Akoda, Madhya Pradesh 477331,
India
= Lat 26.492608°
Long 78.926362°
06/06/23 03:15 PM GMT +05:30
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B GPS Map Camera

Akoda, Madhya Pradesh, India
FWPH+453, Akoda, Madhya Pradesh 477332, India
Lat 26.485224°

Long 78.928896°

06/06/23 03:29 PM GMT +05:30

Photographs showing Excavation of Soil & Manufacturing of Green Bricks on a Piece of Land situated adjoin to M/s D.S. Bricks
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Bhlnd Madhya Pradesh, India
, : Unnamed Road, Madhya Pradesh, India
M Lat 26.495782°
_ Long 78.913303°
¥ 06/06/23 04:52 PM GMT +05 30

L I T AT B

IQGPS Map Camera
Bhlnd Madhya Pradesh India
% Unnamed Road, Madhya Pradesh, India
4 Lat 26.495782°
.g Long 78.913303°
oogle § 06/06/23 04:52 PM GMT +05:30

e
&

Photograph showing Site of Soil Mine of M/s D.S. Bricks at Village Vilav. No Excavation of Soil is Done at this Site



